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Order pronounced in open Court’
As per the observations and airection
contained in the order dated 16.4.97
in separace sheets, the Original

Applications are allowed in part.
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3. [8.4.97, Heard learned counsel for the
‘ 4 a a : 1 CD P 6,( fa\v“u\ J‘D
petiticner and learned Sr.Standing | :
; Counsel Sri AshckMohanty. Hearing | Pewtizned ¢ [‘Q\ ' ‘
f is concluded. Sri Mohanty submits T\ /‘,‘f -
o . . c %) ) ‘Sj&( o} ;.jz
; at he will submit a Supreme Court 49;5 ay"
\ "~ judgment by tomorrow. Learned Lawyer fior W\QTT‘(;‘ C;.q»yﬁf
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/ copies of the judgments ase is f ixed ‘@,ﬁ’éfv‘ﬂiﬁfl,.ﬁf
to 10.4.97 for orders. L4
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